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CEBTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
0.A, 419/88
D.5.5ingh Applicant

versus.

Union of India & others Respondents,

Hon, Mr. justice U. C. Srivastava, Vs Co
Hon. Mr., A.B. Gorthi, Adm, Member,

(Hon, Mr,Justice U,U. Srivastawa, V.C.)

The applicant who was emplocyed as casusl labour
by the respondents in the Mechanical Engineering office
of the Railuays, initislly inthe year 1974, uas engaged
aga2in and again 2s such in various departments, Bm
£2%#4¥8% The a2pplicant applied for the post of Substitute
Engine Clesner and after passing the suiltability fnst and
med ical examination he was appointed 28 Substitute
Engine Cleaner uw,8.f, 3,6,85, On 29,4,87 he uas served
with a charge sheet levelling the charge thzt for
gett ing employment he had filed a forged certificsate,
The ennuiry proceeded, The petitioner contends that
the charge w=2s not accompanied alongwith relied upon
documents ;the petitioner also made representstion,
The ennuiry officer submitéd his reportyalthough the
applicant states that the copy 8f the ennuiry report
wns not given to him,The applicant msce re pregentat ion
Bﬂt12ﬁ?6§7nrdar dated 15.6.87 he was removead from
sarvice widRk. A perusal of the order indicates that the
applicant 's representation d=ted 12,6,87 was not
considered and the pleas raisaed befors the appellate
suthority uwere also nuarlni%d and he passed a8 NONe

speaking order and without deciding the applicant's
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1;12 B?iara quashed and the applicant "111 *-. A=
S8Tvice, It is mads clear th be deemed =1
thedi at it wil] not r-=ﬂ, 3
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